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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCf-l

OA No ,.2333/2000

New Delhi, this the 5th day of October 2001

mS- ^'^"TICE b. dikshit, vice chairman (J)hON BLE MR. V.K. MAJOTRA, MEMBER (A)

Madan Lai Gupta
S/o Late Shri Latza Rarn Gupta
R/o 5775, Balbir Nagar,
Gali No.14,
Shahdara, Delhi.

(By Advocate: Ghri R..K. Shukla)

V E R S U S

U n 1 o n o f I n d i a, t h r o u g h

1.. General Manager
Northern Railway
Baroda House,
New Delhi.

2 D1V i s i o n a 1 R at i 1 w a y M ana g e r
State Entry Road,
Paharganj, New Delhi.

3. Sr. Divisional Personnel Officer
Office of ORM,
Paharganj,
New Delhi.

(B y A d V o c a t e: S f'i r i R a j i n d e r K. h a 11 e r)

Applicant

Respondent:

QRCLER„C0f5.ALl

B;y:_..3h^.„y,.^K^.__Maiotra^.„Meribet_llAi^

MM I.Jugh this 0A, the app 11cant has sought re 1 iefs

relating to assignment of proper seniority, grant of

promotion and upgraded pay scale of Rs.260-400/- from

1. .. 1.1934. T h e appl i c a n t: h a d e a r 1 i e r- a p p r o a c hi e d t: h i s

I I luUiidj. throi^gh OA No. 1213/96 wltich Vvas disposed of by
order dated 1^.11.1999 directing the respondents to have

the inter-se-seniority of the applicant" determined

within a period of four months from the date of receipt

of a copy of that order and also to consider his case

for further promotion from the same date . when the

applicant's juniors were promoted. Applicant's CP
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\

A

No„132/2000 in OA No.1213/96 for non-compliance of the

.-.aiu ui uc:i i_. I tile Tribunal was rejected vide order

dated 6.7.2000. However, in respect of the applicant's

L.laj.ifi Lhat he wias entitled to cert
ot'. hsr r e 1 i e f 'i;

flowing from the reliefs granted by the aforesaid

directions of the Tribunal, he was given liberty to

institute a fresh OA for the purpose. Hence, the
present OA.

2. Learned counsel for the applicant stated that

a w i-' 1 i c a n t s r e p r e s e n t: a t i o n d a t e d 51 i)
i ̂  tA V :l 1 "i" y\ h /:■. ffi .fp 16Mlb'Hi 20C)0

(Annexu r I-' 'fj in relation to his grievances regarding
otdi j.ui i. uy, l(^ , . Pfoiiiotion and pay scale has

r■••iirdai ned undecided.

On the other hand, learned counsel of the
respondents stated, that the respondents have not
I  'w. e i V e o t h e Said r e p r e s e n t a t i o n .

and circumstances of the present
case, in our considered .view, the ends of justice would

uUiy met. If the respondents are directed to consider
u-ne applicant's aforesaid representation dated 5 th

pi...iiuf„i u..00ij ',.■.1 i L. 1 1j,n a stipulated period. Thus, the
respondents are directed to consider the applicant's
representation (Annexure A-4) supplemented by the

... n L 0 M Li y p a s s i n g a s p e a k i n g a n d r e. a s o n e d o r d e r-
-athin a period of two months from the date of receipt
of a copy of this order.

2" The present OA is di'sm,-,' --. .it.1-1 .icj uj,ib|,.fuS>i;Lj Oi in the

aforestated terms. No costs.
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CB. DIKSHIT)

VICE-CHAIRMAN (J)
CV.K. MAJbTRA) C lo I

MEMBER (A)
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